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Acts of the Gujarat Leg]slature and Ordinances promulgated and
" Regulations ' made by the Govemor. - =

The following Act of the Gujarat Legislature having been assentcd to by the
.Governor on the 2nd March, 1981 is hereby published. for general mformauon

K.-M. SATWANI,
Secretary to ﬂie Government of Gujarat,
Legal Department. = 5

Gularat Act No 5 of 1981.

{First published after having received the assent of the GOVemOI‘ m the
“Gujarat Government Gazette" on the 3rd March 1981). ' -

. An Act further lo amexnd the Mabaraja Sayaprao Unwf:rslty 0[ Baroda Act 1949
"It is hereby enacted in- the” Thuty-second Year of the Repubhc of Indiz a8

’.‘

follows: —
(1) "This Act may be calied thc Mahara;a Sayaprao Umverslty of Baroda Short title.
. lAmendment} Act 1981 R .. snd ..
’ - R © 7 comiences -
+ menb,

{2y It shall be deemed 10 have come mto force on the 16th October, 1980 '

Bm. 2. In the Maharaja Sayajlrao Umvcrmty of Baroda Act 1949 (heremafter,gumww

da Acbrsferred to as “the principal Act™), for section 10, the followmg section shall be of seotion |
XVII Substltuted namely: — : _ Aat lgon.i.%
o : N T . e of 1849,

: _Iv-nxm'-m—l Co B
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' “10. (1) 'Tho Vice-Chancellor shil be appoiated by the State Government
from ammﬁruwmmmulﬁed under sub-section (Qwammminee
appointed for the purpose under sab-gection (2).

. (2) {a) For the purposes of sub-s'éqttt_ién ), the Chéﬁocllor' shﬁll_._' appoint
a committee’ which shall comsist of the following memberS. namely:—

6) iwo members (ot being pefsors connected w1tﬁ the Umversxty or
with any affiliated or constitient colidge or any recopifsed histitifon) out
-0of whom one shall be a person nominated in the manner prescribed by the
Statutes by the Syndicaic and thie Othér shall be a person npominated in the
manner preseribed by the Statutes by the Vice-Chancellor of all the Univer-
sities established by Jaw i e State of Gujarat: -

Provided thiat 7 in any case where for any Teason whatsoever a person is not
nominated ‘Under this clxlise—

{a) by the Syndmate: or

- (b} by the Vice-{ hancellors, :
it shall be lawful for the Chancellor to nominate a person to be a member
of the committee in any such case;

‘i) one member to be nommated ‘by the Chancellor.
(1) The Chanceltor shail appoint one of the thrée members of the Commﬂ,tee '

- as its Chairman.
Provided that i it shall 4t any tinde appéar to thé State Goveddment (hat the
Chancellor haé idt exercised any of the powers conferred on him under this sub-

. ¥gition within a reasonable period; thén the State Government may by an order

require the Charicellor to exercise the power within such period as may be speci-
fied in such order and if the Chancellor fails to exercise the power within the period
so specified; it § hall be Jawtul for the State Government to exercise such power.

(3) The Commmec 0. appmnted shaﬂ within such time and in such manner

a8 may be prescnbed by the Statutes, select three persons whom it considers fit

fvir Gefng appointed Vice-Chancellor afid shall recommend to the State Govern-
ment the names of the persons so selected .together with such other pamcuhrs

ay may be prescribed by the Statutes:

Povided that, ab far as poisible, the cdmmm‘e shall ot sel&t ny such
person who if appointed as Vice-Chancellor would ceas¢ 'to hold that office on

. accownt of attaining the age of 65 years before completion of the te'rm of three

yem.

4y The Vice- Chancellor shall hold office for a term of three years and _he
sha]l be chglble for re—appomlment to that office fora furﬁler term OF three years

.on]y

Provided that no person appomted as the Vlee-Chancellon ‘shall contmde to |
hold his office as such alter he aftalus the age of 65 years.. ;
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‘ﬁ'ovm ‘that such emof'umedts or sm‘fb térms aﬂ'& cona tions shaﬁ tot, ducing
#he currency of the térm of the bolder of that office, be -.ranea to his Hisadvantage

_m:msmt.

%ﬁfn ,"3}' EWW»., ¥ 'va&ncy* n {lw oﬁcc of th e Vice- Chance!ior ‘occurs

e

n of l?ve'. or and nonc of the oﬁces of the Pro-Vice-
seallor an the ] ’éc%or'ha?s ea up onie of the . Deans ﬂommated By
ello for tlmt urp M ea.rry on the chirrent dufies 'of the oﬁice of ﬁle

% T the pnncipal Act, 'in Section 32 after sub-section (), the fo’ﬁowing $ub- Amendment

Sakisn il e m "I!hhiﬂy = - gfa%sr;réjz

Y8A) Nerwihsianding anyt'hmg coniameﬁ in su'b-sécuon (5) the ‘Statutes Peatiiakie
mlv shail, on the cominencement of the Maharaja %ay‘h;lrao University
(Aﬁéﬁahlem) Grdiﬁaﬁce. 1980, ‘be desmed 1 to be the Statites provid.
idg Tor Matters for which provisions have been iade in the satd Scheditle:

Provided that the Sepate shall be competent to amend, repeal or add to,
Yy 6t \hibse Statiffes Th the Hbdtikiek herdiiitier provided, He Aty e after
the commencement of the said Ordinance, subject hGweWdr o 'the  ctitidftion
‘thit no such Statute shall be amended, repealed or added to, before ihe Vice-
Cl!anccllor is appointed for the first time after sich commcncemem

4. In the pmclpal Act. after Schedule IH, the following Schedule shall. be Addition dof
ho

added, namely:— . '{%“'tos‘hm“j:

. Aot No. XVII

_ BOLE 1Y - T efis
5% daciioh 32 (1) -
Statates of ll:e Univemt_w
g, tpdﬁum—-ﬁnm Steptiitee—

(1) L fneh ‘e Mat "‘iija %‘ayajirao ‘Ij’mversny of Baroda Act, 1949 Baroda Ant,
(2) “sect:on" means a secuon of ‘the Act; - o No. XVILof

1949,
(3) all words and expressions used herein and defined in the Act shall have
meamng’s reapeﬂﬁ‘vél‘y absigried ‘to thein in the Adt.

2 Procedurc for the ppomlmem of the V:ce-ChanceHor —(1) At least five |
‘dibiths iI:aY‘i'e the *dale ‘5F SXpiry of the téith of The Vice (fhaneeﬁor, ‘the Regns-
‘war shall ‘call *a igeting of' the §ynaléhfe for the purpose of fiomitating a riember .
A ithe Qonﬂﬂltt& 1{5 B amomted ashder sibkxection (2) of sectich 10 for tecom-

. 'iinding o panel ‘of 8 mame for ‘the Vide:Chancellor a5 requited under sub-
- clause (l'} of clause (a) of the said sub-sochon (2) :
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1.(2) The: Reststra: shau. mem «ra .ﬁ% fspmml;ceda&e eﬁaﬁmmqum
o; ifi - clause- (1):-convepe a:meetingof the-: Vige-Changellogs «of » ﬁh@ ~Upivergitios
established by law in tlie Gujarat ~State for - tiominating: 8, Persosi “on they M )
Committee for recommendmg the panel as reg'mred under subelguse @ of [
*Iause‘ (a} of sub Section’ (2) of" Seeu()n 10 e R FDI I H;}}
EP © s
(3) The Registrar shall wrthm 10 days from 1he date of t];g megtmg refegeed : -
to in clause (2), commumcate to the Chancellor the names of pers I nn-
nated ‘at .the meetings refétred 18 in cfause‘s tl)“and @y a?fﬂ requesl ?ﬁ"lﬁgﬁ)
nate. a third person on the’ Committee and 10 désnﬁna?e boe” ot 'them 48 fﬁé" '

man and to commum;:ate the” appomtment of the Comxﬁrttee to 1ts “m "
TP R ol oW s r’fl
@) Wrthm 30 days after the appomtmeut of the Comm:ttee by. t.he Chanceljor

as mentioned in clause (3), the Registrar shall convene a meeting of the Committes
at the place and time fixed in consultauon with the Charrman of the Commrt’[,ee

(5} The Regrstrar shall record the proceedmgs of the meetmg anﬂ shall submit
to the State Guvernment, the names of the persons recommended. by the Committee
alongwrth the particulars specified in clause (6) ‘with-the approval of the ‘Chair- =9
man of the Committes, and the ‘State Government shall announce the appomt- u:_"}fi-
“mient of the Vice- Chancellor at least one month bcfore the date of fhe expn'y of v:¢l

the term of the Vice-Chancellor. -

. {6\ The part:culars of the persons recominended by the Commutee shall- ’
_(ontam the fo]Iowmg — . i

() The name with partlcu]ars of degrees Jf any, and other academrc drsﬁnc—
tions. . : o . n e

{ify Place of residence.
Gif) Birth date,
() Literary activilies, if any.

e . - . -
. o B A ]

(v} Administrative or teaching experience, if any.

{(vi) Other partroulars it any e.g. publlc servrce membership of public mstl--
‘tutions, and educatronal activities, :

(M In relatron to the apporntment of & person as the Vice-Chancellor in plaoe%:

~ - of the person holding the office of the Vice-Chancellor ‘at-the date:sof:the dom-

'mencement of the Maharaja Sayajirao University .of Baroda (Atrendmen;) Ordi- 11383,’ '

_nafice, 1980, this Statute shall apply - sub]eet fo the folfow;ng modmcanons.
namely — .

{a) In eIause (l), for the words “At Ieast ﬁve_ months before the date of
expiry of the term of the Vree Chance]lor “the words, brackets and ‘ﬂgu:es.

e

~ “Withio ong month after the commencement of the Maharala Sayajrra ]
sy of Baroda (Amendment) Ordinance,. 1980 shall be substltuted ne

ORI &

o (b) In: clause (8), for the words “af: }east ore- month before the date of:the

- expicy of the term of the Vrce-Chanoellor the -words ° “as soon ‘as - pusgible™
Sha“ bC Subsntutd ”: . o g Fhes w7y Rl N A b BRI E ALY

Umver-



PART m "GU:IARAT GOVERNMENT GAZETTE .EX, . 10 :

Gﬂ - & 'The person who nnmadmtely before the commencement of the Maharaja Conhrmm_ -

Sayajirao University of Baroda (Amendment) Ordinance, 1980 (hereinafter referred %*; cg_’“s“n! T

1930 to as “such commencement”) holds office as the che Chancellor under section 10 Chancellot.
of the principal Act shall- . o

@) notmthstaudmg that he has not been appomted to such otﬁcc in confor.

mity with. the “provisions of the said section ‘10 as substituted by this Act

~ or that his continuance in that officc has been rendered inconsistent with the"
. provwlons of sub-section 4 of the said section 10 as so substituted continue
‘- to hold that office, after such commencement, subject to the other provisions
of the principal Act, as if this Act had not been enacted; and : '

. (b) notwithstanding anything contained in -sub-section (2) of section 10 of .
the principal Act, continue to hold that office till the day immediately before:
the day on which another person is appointed as Vice-Chancellor under the said
section 10 as substltuted by this Act.

g:i 6. (1) The Mahara]a Saya,nrao Umversnty of Baroda (Arnendment) Ordmanoc, Repga.l and
15or 1980 is‘hereby repealed, . _ o saving. - -
1980, : ' :

@ Notwithstanding such repeal anythmg done or any acfion taken under the
prmmpal Act as amended by the said Ordinance, shall be deemed to have been
~ done or taken under the principal Act, as amended by this Act.

PRINTES AT THE GOVERNMENT CENTRAL PRESS, GANDHINAGAR.

. v
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* The following Act of the Gujarat Legislature having heen assented to hy the
Governor on the 29th Japuary, 1982 is hereby published for general information.

J. P. VABAVADA,
Joint Secretary to the Government of Gujarat,
his + %% Legal Department.

GUJARAT ACT, NO. 1 OF 1982.

(First pablished after having received the assen® " the Governor in the
“Gujarat Government Gazette” on the 209th Januar¥. 1952}

AN ACT
further to amend the Maharaja Sayajirac University of Baroda Aet, 1949,

It is hereby enacted in the Thirty-second Year of the Republic of India as
follows :—

1, Thi=s Act may be called the Maharaja BSayajirao University of Baroda Short title.
(Amendment) Act, 1952,

Baroda

n 2 In the Maharaja Sayajirac University of Baroda Act, 1M9 (herein- ﬁfumuc}r_nmt.a
¥o, after referred to as “the principal Act™), in section 3, in sub-section (I), the ¢ ’fﬂb(ir::i
1':;1 words “if any, the Rector, if any,” shall be deleted. Ao No.XVII
of 144,
1049,

=1

I¥-Exira—i-1
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1-z GUIARAT GOVERNMENT GAZETTE, EX.. 290-1-82 [PART IV

3. In the principal Aet, for section 7, the following section shall be substi-

tuted, namely:—

“7. (1) The Governor of Gujarat shall be the Visitor of the University.

{™) (a) The Visitor shall have the right to cause an inspection to be
mede by such person or persons as he may direct, of the University, its
buildings, laboratories, libraries, museums, workshops and equipment and
of any institution, college or hostel maintained or recognised by or affiliated
to the University and also of the examinations, teaching and other work
conducted or done Ly the University, and to cause an inquiry to be made
in the like manner in respect of financial matters of the University and of
any institution, college or hostel maintained by the University.

{h} The Visitor shall not canse to be made any inspection or inguiry
referred to in clause (a) unless he is, after giving notice to the University
of nis intention to cause such inspection or inquiry and reasonable opportu-
nity to the University of being heard, satisfied that such inspection or
inquiry is mecessary in the interest of the University education.

() Where anv i ape:vtmn or inquiry has been caused to be made by the
Visitor, the University shall be entitled to appoint a representative who
shall have a right to be present and be heard at such inspection or inquiry,

{A} The Visitor may address the Viee-Chancellor with reference to the
rerult of such inspection or inguiry, and the Viee-Chancellor shall commu-
nicate to the .‘":_".'[h'!:-.f‘atﬂ the views of the Visitor with such advice as the
Visitor may offer upon the action to be taken thereon.

{¢) The Syndicate shall communicate through the Vice-Chancellor to the
Visitor such action, if any, as it proposes to take or it has taken on the
result of such inspection or inguiry.

ff) Where the Syndicate does mnot, within a reasonable time, take action
to the satisfaction of the Visitor, the Visitor may, after considering any ex-
nlanation furnished or representation made by the Syndicate, issue such
directions as he mav think fit and the Syndicate shall comply with such
directions.

f7) The ‘i..|=.1*o- may. by an order in writing aunnl any proceading of
the Universitv, which is not in conformity with the provisions of the Aect,
Statnte or Ordinance :

Provided that no such order shall be made by the Visitor unless a reasonable

orportunity  of being heard is given to the University in respect of
the order proposed to be made.”.

& In the principal Act. in section §,—

(1) in clause (iii), the words “if any™ shall he delated;
(2) clause (iv) shall be deleted.
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5, Inthe P]:I.D.l.‘.ipﬂ.] Act, In section 10— Amend-

ment  of
{I): in sub-section (5) for the words “shall be such 23 may be preseribed "uﬂ“i‘;
by Statutes” the words “shall be such as may be duarmumi by the State .

s3CF

Government” shall be substituted; ¥o. XVIe 4

1944,

{2) in sub-section (5) for the words “and none of the offices of the Pro-
Vice-Chancellor and the Rector has been filled up” the words “the Pro-
Vice-Chancellor and in the absence of the Pro-Viee-Chancellor” shell be
substituted.

6. In the principal Act, section 11-A shall be deleted. Jsf"}“;lgﬂlﬁ
af Buruds
Aog,
Ho, ZVH-of
Lwif

7. In the principal Act, for section 12, the following sectiou shall be substi- SIenusios

tuted, namely:— B od Aot
No. X¥Ilaf
L,

“12. (I) The Pro-Vice-Chancellor shall be appointed by the State Govern- fﬁn-}ﬁfm
ment from amongst three persons recommended by the Viee-Chaveellor, =
from amongst the teachers.

(2) The Pro-Vice-Chancellor shall hold office for a term of three years
and he shall be eligible for reappointment to that office for a further tesm
of three years only:

Provided that no person appointed as a Pro-Viee-Chancellor shall con-
tinue to hold his office as such after he attains the age of L5 years:

Provided further that where a person is appointed as & Pro-Vice-Chan-
cellor, he shall during the period he holds office of the Pro-Vice-Chance
llor continue to have lien on the post of teacher which he vacate: op his
appointment as the Pro-Vice-Chanecellor, till he reverts to the said post on
the expiry of the period of his appointment as the Pro-Vice-Chancelior or he
reaches the age of superannuation according to the cunditions of service
applicable to him whichever is -arlier.

{3) The Pro-Vice-Chancellor shall be a whole-time salaried officer und his
emoluments and conditions of service shall be such as  =hall be determined
by the State Government:

Provided that the emoluments and conditions of service of the holder
of -such office shall not during the currency of the term of the holder of
that office, be varied to his disadvantage without his consent.

(4) The Pro-Vice-Chancellor shall be the principal inspecting ofTicer ot
the University and shall exercise such of the powers and perform su-b of
the duties of the Vice-Chancellor as the Viece-Chancellor may either spe-
cially or generally confer or impose on him with the approval of Syndicate.
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(%) The Pro-Vice-Chancellor shall, in the absence of the Vice-Chancellor,
or in the event of his being unable to perform the duties of his office,

exercise all the rights and powers and discharge all the functions and duties
of the Viee-Chancellor.

(%) The Pro-Vice-Chancellor shall preside,—

{a) in the absence of the Chancellor and the Vice-Chancellor, at the
meetings of the Senate, and

{(b) in the absence of the Vice-Chancellor at the meetings of any other
authority of the University or a committee thereof.”.

8. In the principal Act, section 13 shall be deleted.

9. Iu the principal Act, for section 18, the following section shall be substi-
tuted, namely:—

“18,

(1} The Senate shall consist of the following members, namely:—

CLASS-I EX-OFFICIO MEMBERS.

{A) University Officers—
(i) The Chancellor,
(i) The Vice-Chancellor,

{ili) The last Ex-Vice-Chancellor of the University residing in the
State,

{iv) The Pro-Vice-Chancellor,
(v) The Registrar,
(vi) The Librarian.

{(B) Others—

(i) The Director of Higher Education or an officer not below

the rank of a Joint Director of Higher Education designated by such
Director,

(ii) The Director of Technical Education or an officer not bilow
the rank of a Joint Director of Technical Education designated by
such Director, :

{iii) The Director of Health and Medical Services and Medical
FEdueation or an officer not below the rank of a Joint Director of
iealth and Medical Services and Medical Education designated by
such Director,



PART 1IV] GUJARAT GOVERNMENT GAZETTE, EX., 20-1-£2 1-5
fiv) The Chairman of the Gujarat Secondary Education Board,

(v) The Director of Employment and Traiuing or an officer not
below the rank of & Joint Director of Employment and Training,
designated by such Director,

{vi) Deans of Faculties,
(vii) Principals of the constituent colleges,
(viii) Heads of recognised institufions,

{ix) Member of the Syndicate falling under clause (vii) of sub-section
(?) of section 23,

(x) Member of the Syndicate falling under clause (z) of sub-
section (Z) of section 23,

(xi) All the Trustees of Sir Bayajirao Diamond Jubilee and Memorial
Trust,

(xii) The Mayor of the Municipal Corporation of the City of Baroda,

(x:ii) The President, the Vice-President and the General Secretary
of the Maharaja Bayajirao University Union recognised by the Univer-
sity.

CLASS-IT ORDINARY MEMEERS.
(A) Elected as specified below:—

(i) Five professors elected by the professors of the University
from amongst themselves in the manner specified in the Statutes.

(it} One member each elected faculty-wise by teachers other than
professors of each facuity from anongst themselves in the manner
specified by the Statutes.

Explanation.—For the purpose of this clause a teacher lies not
include a priveipal of a College or the Head of an Inmstitution.

(#7) Omne member from each of the constituent colleges and recog-
nized institutions to be elected by teachers other than professors of
such college or as the case may he institution from amongst themselves
in the manner specified in the Statutea.

(iv) One member each elected faculty-wise by registered gradu-
ates in each of the faculties from amongst themselves in the manner
specified in the Statutes.

{v) One representative to be elected by the Federation of Gujarag
Mills and Industries, Baroda from amongst its members in accordance
with the Statutes:
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Provide ! that if any such member be an undivided Hindu family,
trust, firn:. company or body corporate, a representative nomina-
ted in this behalf by such undivided Hindu family, trust, firm,
company or body corporate shall be deemed to he a member of the
federation for the purpose of this clause.

{vi) One representative to be elected by the Heads of the zecondary
schools in the University area from amongst such Heads in the manner
specified in the Statutes.

(vit) One representative to be elected by the secondarv teachers
of the secondary schools in the University Area fiom amongst them-
selves in the manner specified in the Statotes.

{witd) Two representatives to be elected by the members of the
Gujarat Legislative Assembly from amongst its members elected from
the Unive sity aea.

(iz) One representative to be elected by the registered trade
unions in the University Area from amongst their members in the
manner specified in the Statutes.

() One member elected by the Bar Council of the State of Gujarat
from amongst its members:

Provided that every person elected under this paragraph shall con-
tinue to hold office of a member of the Senate so long only as he is
a member of the electing body.

{(B) Two members to be elected in the manner specified in the Statates

from amongst themselves by donors each donating money or property
of the value of not less than one lakh of ropees—

{i) to, or for purposes of, the University, or

(ii) to, or for purposes of a constituent or affiliated college or insti-
tution recognised by the University, irrespective of whether the dona-
tion was made before or after the college was made constituent or
affiliated or the institution recognisad :

Provided that the right of electing members on the Senate shall
not extend beyond the period of twenty years from the date of acce-

ptance of such donation by the college, institution or, as the case may
be, the University.

Explanation.—For the purpose of this paragraph, the value of the
property means the market value of the property at the date
of acceptance and the decision as to the market value shall rest with
the Syndicate and shall be final.

(C) Fifteen persons to be nominated by the State Government from amo-
ngst distinguished educationists, scholars, social workers, women and
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representatives of the minorities, backward communities and such other
class of persons.

(D) One representative of the union of the non-teaching staff of
University to be nominated by the Vice-Chancellor from amongst the offica
bearers of such union :

Provided that—

fiy such representative is a confirmed emplovee of the University,
and

(ii) smch mnnion is recognised by the University.

(2) Any person who is appointed as a representative of the University by
virtue of his being & member of the Benate shall cease to be such represen-
tative on his ceasing to be such member. .

10. In the principal Act, in section 23, for snb-section (2}, the following sub-
section shail be substituted, namely —

“(2) The Syndicate shall consist of—
(i) The Vice-Chancellor, ex-officio ;
(iily The Pro-Vice-Chancellor, ex-officio:

(iii) The Director of Higher Education and if he is unable to attend, the
officer designated under clanse (i) of paragraph (B) of Class-I of sub-
section (1) of section 18;

(iv) The Director of Technical Education, and if Le iz unable to attend,
the officer designated under clause {ii) of paragraph (B} of Class-T of sub-
section (1) of section 18:

{v) The Director of Health and Medical Services and Mediral Education,
and if he is unable to attend, the officer designated under eclause (iil) of
paragraph (B) of Class-I of sub-section (1) of section 18;

ivi) Two Deans of Faculties elceted by the Senate from amongst its
members who are the Deans of Faculties, in the manner specified in Statutes;

{¥il) One professor of the University to be nominated by the Vice-Cha-
neellor, from amongst such professors who are not members of the Senate;

(viii) One Principal of the constituent college elected by the Senate
from amongst the Principals of the constituent colleges in the manner
specified in the Statntes;

(ix) Six persons elected by the Senate from amongst its members wha
are neither teachers nor employees nor students of the University of of the

college;

Substitu-
tion of
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section 23 of
Baroda
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1949,
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(x) One Head of |iepartment elected by the Heads of Departments from
amongst themselves in the manner specified in the Statutes ;

(xi) Five teachers of the University other than Deans, Heads of Depa-
riments and principzls of the constituent colleges to be elected by
the Senate from amongst its members in the marner specified in the Sta-
tues ;

{vii) Four persons nominated by the ¥tate Government from amongst
distinguished edueationists, teachers, social workers and such other class
of persons irrespective of whether they are members of the SBenate.”.

11, In the principal Act, in section 27, in sub-section (J),—

{a) for clanse (ii), the followinz clause shall be substituted, namely:—

(i} the Pro-Vice-Chancellor,”;

(b1 elause (iii) shall be deleted.

12. TIn the principa! Act, in section 48, in snb-section (2), for clause (ii), the
following clause shall be substituted, namely :

“(ii) the Pro-Viee-Chancellor,”.

13. Tn the principal Act, in section 49, in sub-section (2),—
{a) for elavse (i), the following clause shall be substituted, namely —
“{i} the Pro-Vice-Chaocellor,”;

fb) clause (i) shall be deleted.

14.(1)The person who immediately before the commencement of the Maha-
rajs Savajirao University of Baroda (Amendment) Ordinance, 1981 (hereinafier 6
referred to as “such commencement™) holds office as a Pro-Vice-Chancellor under  of
section 12 of the principal Aect shall, notwithstanding that he has not been 1951
apponted to such office in conformity with the provisions of the said seetion
as amended by this Act continue to hold that office till the term of  his office
specified in sub-section (1) of section 12 of the principal Act or his succe-
agor i3 appointed in conformity with the provisions of the said section 12 as
amended by this Act whichever is later,
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(2) The senate and Syndicate of the Maharaja Sayajimo University of Baroda
functioning immediately before such commencement shall. notwithstanding that
their constitution has been rendered inconsistent with the provisions of the
principal Act as amended by this Act and notwithstanding that the term of their
members may expire earlier continue after such commencement to exercise ing
cowers until the daie of expiry of seven months from such commenczmznt.

i3} It shall be the duty of the Vige-Chancellor,—

(@) to make arrangements for constituting the Senate and the Syndicats
within seven months from such commencement in accordance with the provisicas
of the principal Act as amended by this Act;

(b) to make statutes or to amend or rcpeal amy statute for the purpose of
clsuse (a), notwithstanding anything contained in section 32 of the principlal

Act.

{4} The S:atutes framed by the Vice-Chancellor shall when confirnted by the
Senate be published in the Official Guzeie.

gﬁ. 15. (I} The Maharaja Sayajirac University of Barcda (Amendinent) Crdinnnce g o
o »% |U8] is hereby repealed. and
1981, SAVIng.

(2) Notwithstanding such repeal anything done or any action taken under the
principal Act as amended by the said Ordinance shall be deemed to have been
done or taken under the princizal Act, as amended by this Act

IV=Rxtve-1-2
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PART v

The following Act of the Gujarat Legislature, having been assented to by the

" President on the 24th October, 1989 is heréby published for general information. ~ =

R. M. MEHTA,
" Secretary to the Government of Gujarat,
' Legal Department.

GUJIARAT ACT NO. 24 OF 196. ’

(First pubhshed after- having received the assent of the Presldent n tho :
“Gumrat ‘Government . Gaze:te” on the 25th October, 1989)

AN ACT

: _'turther.' to amend 'th'e Maﬁeraja Sayajirao Univ‘ersity ot" -Baroda Act, i949

It is. hereby enacted i the Forueth Year of the’ Repuhhc of India .as

' 'follows —_

1. (I) Thls Act may be called the Maharaja Sayam'ao Umverslty of Baroda Bhort hﬂs

I
) It shall- be deemed o have come ifto force on the Sth May. 1989.
- 30- 1 B .
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-

Amendmens 2. [n the Maharaja Sayajirao Umvers1ty of Baroda Act, 1949 (heremafterBamdnLet

:f mm ¥ yeferred to as “the principal Act”), in section 9, for sub-section (), the followmg of"-,é;'“
Bmﬂl M sub-secuon shall be substituted, namely :— -
I!HO.

“(I) Shrimati Mrunalnudevx Puar shall be the Chancellor ot the Umvers1ty ?,

* Ordinance, 1989 is hereby repealed . 1989.

@ Notwnhstandmg such - repeal anything done or any action taken under
the principal “Act as amended by the said Ordinance shall .be deemed to. have
been done or taken under the pnnclpal Act as amended by this Act,

0
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PART IV

Acts of Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by the
Governor on the 15" April, 2015 is hereby published for general information.

ARVIND AGARWAL,
Additional Chief Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 18 OF 2015.

(First published, after having received the assent of the Govemor, in the "Gujarat
Government Gazette”, on the 15™ April, 2015).

AN ACT
further to amend the Maharaja Sayajirao University of Baroda Act. 1949.

: Short title and
It is hereby enacted in the Sixty-sixth Year of the Republic of India as  commencement
follows:-
1. (1) This Act may be called the Maharaja Sayajirao University of Baroda
(Amendment) Act, 2015.
(2) It shall come into force at once.
Bareda Act,No. 2, In the Maharaja Sayajirao University of Baroda Act, 1949, in section 9, Amendment of
XVHof1949.  for sub-section (1), the following sub-section shall be substituted, namely:- section 9 of
"(1) Shrimati Shubhangini Raje Gackwad shall be the Chancellor of the s oy go0.
University.". ;
IV Ex.-18 18-1
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